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Honesty and transparency in Defence deals

1°204. SHRI BA’SHISTHA NARAIN SINGH: Will the Minister of
DEFENCE be pleased to state:

(a) the details of the policy of Government to ensure honesty and .
transparency in Defence deals;

" (b) the efforts being made by Government to ensure timely spending of
money allocated in Defence budgets;
(c) whether itis a fact that a large chunk of the allocated amount remains
unspent; and

~ (d) the details of the: plan of Government to encour"age indigenous industry
to carry out exports in the field of Defence equipments?

THE MINISTER OF DEFENCE (SHR! A.K. ANTONY) (a) to (d): A
'Statement is laid on the Table of the House.

Statement

{a) to (d) The Defence Procurement Procedure (DPP-2006) and Defence
Procurement Manual (DPM-2006) have been promulgated with effect from
1st September, 2006. DPP 2006 covers all Capital Acquisitions (except
medical equipment) undertaken by the Ministry of Defence. DPM-2006
covers Revenue Procurement including Medical equnpment procurement
of the Ministry of Defence.

The objective of Defence Procurement Procedures is to ensure the
expeditious procurement of approved requirements of theA;med Forcesin

1Original notice of the question was received in Hindi.
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terms of capabilities sought within time frames prescribed by optimally
utilizing allocated budgetary resources. While achieving this objective,
these procedures would demonstrate the highest degree of probity and
public accountability, transparency in operations, free competition and
impartiality. The provisions incorporated in Defence Procurement
Procedures for achieving this objective include,; (i) An 'Integrity Pact between
the Government department and the bidder for all contracts above Rs. 100
crores; (ii) Dealing directly with Original Equipment Manufacturers (OEM)
or-Authorised vendors or Government Sponsored export Agencies
(applicable in case of countries where domestic laws do not permit direct
export by OEMs); (iii) Major decisions in the acquisition process being
taken in a'Collegiate’ manner; (iv) Enhanced trasparency in the conduct of
field trails; (v) Pre-bid meetings with vendors; (vi) Prohibiting the use of
undue influence by the seller for obtaining any contract with the Government;
{vii) Prohibiting the engagement of any individual or firm to recommend to
the Government the award of a contract to the seller, and the payment of
any amount in respect of any such recommendation.

Both the DPP-2006 and DPM-2006 have been placed on the website of
the Ministry of Defence (www.mod.@nic.in) for enabling ease of access
and increased public awareness of defence procurement procedures and
processes. S

The expenditure on defence budget is closely and regularly monitored
by the Ministry of Defence and there has been optimal utilization of allocated
" funds. Therefore, the question of a large chunk of the allocated amount
remaining unspent, does not arise. '

Initiatives taken to improve export of items produced by Ordinance
Factories, Defence Public Sector Undertakings (DPSUs) and private
-companies include (i) review of setting up of Export Houses in target
countries; (ii) activé involvement of Defence Attacthes posted in Indian
Missions abroad in identifying export opportunities; (iii) appointment of
nodal officers in DPSUs and the Ordnance Factory Board for better
coordination between production units, Ministry of External Affairs and
Service Headquarters; (iv) distribution of Directory of indian Defence
Products and CD ROMs through Indian Missions abroad; (v) organization
of biennial international exhibitions viz. Defexpo india and Aero India; and
(vi) implementation of Direct Offset Provisions as per DDP-2006.
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'SHRIA.K. ANTONY: Regardlng indigenous production, Govemment is
very clear. As far as possible, we must encourage indigenous production.
But, wherever there is shortage, we will import because we have to meet
the requirements of the Armed Forces also. The new procurement policy
lays down that 30 per cent of the expenditure should be off-set. So, in any
project which is beyond Rs. 300 crores, thirty per cent off-set is there.
That also will help indigenous industries.
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SHRIA K. ANTONY: Sir, the Defence funds are spent as per the Budget
Estimates. So far, from 2001 to 2005-06, we are spending from 95 per
cent to 98 per cent of these funds. As far as border areas are concerned,
- we will take care of it.

SHRI PRASANTA CHATTERJEE: Sir, the Defence Procurement
Procedure 1992 states that so far the defence procurement is concerned,
publicity should be given through open advertisement and through trade
journals. Also, the representation of the HAL, Director General-Aeronautical
Quality Assurance, Centre for Military Airworthiness and Certification is
necessary in the defence procurement procedure. Sir, in September, 2003,
the Defence Ministry contracted for procurement of five executive jets ata
cost of Rs. 712.51 crores. This item is non-defence in nature. | want to
know from the hon. Minister whether the prescribed procedure of the Defence
Ministry was followed in this particular case or not.

SHRI A.K. ANTONY: Sir, the hon. member should give a separate
question for this, and then only | can answer this question.
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SHRI PRASANTA CHATTERJEE: Sir, the question is relating to honesty
and transparency in defence deals ...(Interruptions)... Itis relating to honesty
and transparency in defence deals. ...(Inferruptions)... The procedure
was...(Interruptions)... to get the transparency...(Interruptions)...

SHRI A. VIJAYARAGHAVAN: Sir, the hon. Minister is evading the
answer...(Interruptions)...

SHRI PRASANTA CHATTERJEE: What is this, Sir? ...(Interruptions)...
It is related with transparency. ...(Interruptions)... :

MR. CHAIRMAN: Please sit down. . (Inten'uptlons)

SHRIA.K. ANTONY: I will answer it. | have nothing to hide and nothing
to evade also. The present Government improved the defence procurement
procedure. As per.the new procedure adopted in 2006 transparency is
there, and ...(Interruptions)...

SHRI MOINUL HASSAN: The question is about the year 2003.
...(Interruptions}... It is relating to the previous Government.
...(Interruptions)... The hon. Minister is not answering the question.

SHRI A.K. ANTONY: As per the new procedure, not only everything is
published in paper, everythingis...

SHRIMOINUL HASSAN: We are talking about the procedure followed
in 2003 ...(Interruptions)...

MR. CHAIRMAN: Let the Minister speak (Interruptlons) Please take
your seat ...(Interruptions)...

SHR! A.K. ANTONY: You see, there was a time when defence
procurement was classified and secret. In the present Government, now
the policy is, everything is even published...

SHRIMAT! BRINDA KARAT: Please answer about 2003.

SHRIA.K. ANTONY: | will answer it ...(Interruptions)... As per the present
policy, everything is even given on the website. But, as far as the particular
question of the hon. Member is concerned, | need a separate question for
that. Then only | can answer that.
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FAF AT AT H AR D SEREAEE AR W E? -
. SHRI A.K. ANTONY: Sir, the new Defence Procurement Policy was

adopted after going through the guidelines of the CVC, the CAG and also
the Standing Committees. So, we have gone through everything..

The new procedure is adopted as per the guidelines only. So, we are
concerned about the-transparency, but the present Policy categorically
says that there is no middleman in it.

Fratricide among armed forces

*205. SHRI O.T. LEPCHA:
SHRI SANTOSH BAGRODIA: 1+

Will the Minister of DEFENCE be pleased to state:

(a) in which areas majority of cases of fratricide among armed forces
had taken place during the recent years;

(b) whether Government have gone into the causes of sUch cases;

{c) the steps takentoi improve service condmons ofthe armed personnel
posted in disturbed areas;

(d) whether it is a fact that lack of social security to the famllles of
soldiers has led them to take such extreme step; and

(e) if so, what steps are being taken by Government to improve the
welfare measures for their families?

THE MINISTER OF DEFENCE (SHRI AK. ANTONY): (a) to (e) A
statement is laid on the Tabie of the House.
Statement

(a) to (e) Most of the recent cases of fratricide among Armed Forces
have taken place in Jammu & Kashmir and the North East region where
- Army is engaged in counter insurgency operations.

+1The question was actually asked on the fioor of the House by [Shri Santosh Bagrodlal
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